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Suri R. S, KHANDEKAR: Will the
hon. Deputy Minister actually tell us
whether more preference is given to
the private sector than to the public
sector in this matter, and secondly
whether they have got any machinery
to see that the quotas allotted are put
to proper use? I ask this because there
are a large number of complaints re-
garding the misuse of these quotas in
the different States.

Surt P. C. SETHI: This is not cor-
rect. The Priorities Committee is
there and that Committee decides the
allocation of the priorities for the
items. Therefore, it is not correct to
say that the major portion is going to
the private sector. As a matter of
fact, most of it is going to the various
sponsoring authorities. As far as mis-
use is concerned the proper agency is
the State Governments and they book
after it,

CONSTRUCTION OF SHEDS IN OKHLA
INDUSTRIAL ESTATE

*214. Sur1 I. K. GUJRAL: Will the
Minister of INpusTRY AND SuppLy be
pleased to state:

(a) whether it is a fact that Gov-
ernment have stopped further con-
struction of sheds in the Okhla Indus-
trial Estate;

(b) if so, what are the reasons for
this decision; '

(c) whether it is correct that Gov- |

ernment sell lang to small-scale in-
dustries @ Rs. 30 per sg. yavd in this
Estate; and

(d) what 1s the cost of land per sq.
yard in this Estate to Government?
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PLY (SHR1 BIBUDHENDRA Misra): (a)
to (d) A statement is laid on the Table
of the House,

STATEMENT

(a) 76 sheds have sp far been com-
pleted in the Okhla Industrial Estate.
Further 46 sheds are nearing comple-
tion. It is not proposed to construct
any more sheds after the present con-
sttuction has been completed,

(b) The Third Plan envisages that
near large cities and towns, only deve-
loped sites shoulg be provided, on
which small entrepreneurs could erect
their own factory buildings instead of
establishing an industrial estate com-
plete with factory premises. Since
sufficient climate for the development
of small scale industrieg in the urban
area of Delhi has now been created by
the establishment of the Okhla Indus-
trial Estate, it is not considered neces-
sary to construct any more sheds in
this Estate, but to offer developed plots
to small entrepreneurs. By this means,
the limited provision available for the
purpose could be used for the benefit
of a greater number of small indus-
trialists.

(¢) Yes,
sional.

Sir. The price ig provi-

(d) The lang has not yet been fully
developed and ag such it is not possi-
ble to work out the exact cost at pre-
sent.

Surr I, K. GUJRAL: May I ask the
hon. Minister how many people in
the non-conformity areas, according
to the Master Plan, are to be shifted
for whom accommodation ig not avail-
able?

Surit BIBUDHENDRA MISRA: It is
very difficult to say at this giage how
many people will be sent, But I think
the idea under the Master Plan is to
send about 15,000 of such people to
these areas which are being develop-
ed.
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Surr I K. GUJRAL Sir, according
1o the Statement attached to the ans-
wer placed on the Table of the House,
the hon Mimster has statgd thet the
land has not yet been fully developed
and as such 1t was not possible to work
out the cost of the land May I ask
the hon Minister, if the cost has not
yet been worked out, how has the
selling price per square yard of the
land been fixed?

Sur: BIBUDHENDRA MISRA Ths
15 tentatively done by the Delh1 Deve-
lopment Authority which is in charge
of the development of land for indus-
tries They have said that the price
35 provisiciial and ¢ 5 not high

Suri 1 K GUJRAL [ think the hon
Minister is wrong there For
development of this area in the Okhla
Industrial Estate to which thig ques-
tion relates, the Delhi Development
Authority 1s not responsible The land
was developed by the Department and
it 1s being given out by the Depart-
ment Mav 1 ask the hon Mimster,
since this 1s gomng to be primarily used
by those 1n the non-conformmy area
for small-scale industries, 1s not this
figure of Rs 30 per square yard a
very very high price?

Surt BIBUDHENDRA MISRA [ can
only repeat that the Delhi Develop-
ment Authority 1s in charge ¢f the
development of the Okhla Estaie also.
And so far as the price 1s concerned,
several things have to be taken into
consideration, the purchase cost of the

land, the development of the land,
electricity, water ang so on The
Delht Development Authority 1as in-

formed the Delhi Admunistration that
this 1s the provisional price, consider-
ing all the factors that are necessary
When actually 1t is worked out, in the
process of development, it may be
something more But as I have sad
they have intimateq that this price of
Rs 30 per sq yard is the provisional
price

Surt I K GUJRAL It 1s rather
mteresting, Sir, that in the written
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siatement the Minister has stated that
the cost has not yet been worked out,
but in the oral reply the hon Minis-
ter tries to justify this price of Rs 30
per sq yard and tries to give the fac-
tors which govern the price While
about the factors there 1s no doubt,
may I ask how in the Okhla Industrial
Estate the land is given out at Rs 30 \
per sq yard whereas just by the side
of 1t similar land has been taken over
for Rs 8 per sq yard? Is the reply
ot the hon Minister that the cost has
not been workedq out in spite of the
fact that the Estate has been develop-
ed years ago a shield not to disclose
the fact that the cost of the land 1s
very fless than tius sale price® Wil
the hon Minister at least promise to
look 1nto 1t?

Surr BIBUDHENDRA MISRA Asa
matter of fact, the Okhla Estate also
1s still not yer fully developed Actu-
ally, the Okhla Estate covers an area
of 110 acres out of which about 80
acres have been developed and sheds
put up The other 30 acres are not
yet developed, they are under deve-
lopment So far as the price of the
land 1s concerned and so far as the
development costs are concerned, as I
have already stated, 1t 1s not for usrto
determine 1t The Delhi Development
Authority takes into consideration all
the factors and they try their best to
do it and also not to make any profit.

SHrRI T N SINGH If I may supple-
ment the information, a suggestion has
also been made to the Government that
the prices of land in Delhi are shoot-
ing up considerably from time to time
and whether mnstead of outright sell-
ing of land, leasing should not be the
procedure 1n such cases, and the whole
question will again be examined

Surt ARJUN ARORA May [ know,
Sir, if 1n the process of this re-exami-
nation of the problem, the Govern-
ment will ensure that the langd is given
at least to the small-scale industries
on a no-profit no-loss basis?
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Suart BIBUDHENDRA MISRA: Yes,
Sir.
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Serr BIBUDHENRA MISRA:  Sir,
spo far as Greater Delhi is concerned,
there are different places where land
is being developed. Therefore, at this
stage, it is difficult to say what the ap-
proximate cost will be. So far as the
industrial estate is concerned, the
‘Third Plan allocation is Rs, 30 crores
and it is very difficult at this stage to
say so far as this area is concerned,
what the cost would be.

IMPORT OF STEEL BY M/s. AMIN CHAND
PYARELAL AND CO,

*215, Ser1 ABDUL GHANI: Will
the Minister of STEEL AND MineEs be
pleased to refer to answer given +to
Starred Question No. 384 in the Rajya

Sabha on the 24th September, 1964
and state:
(a) whether Government have

obtained information in respect of the
quantities of steel imported by
Messrs. Amin Chand Pyarelal and
Co., in Punjab; and

(b) if so, the quantities of steel
imported by the company im 1960,
1961, 1962 and 1963 against the import
licences issued to them during these
years?

Tae DEPUTY MINISTER 1N THE
MINISTRY or STEEL Anp MINES
(Sgr1 P. C. Spra1): (a) and (b). In-
formation ag to the exact quantities of
steel importeq by M/s. Amin Chand
Pyarelal & Co. in the years 1960, 19861,
1962 and 1963 is not readily available

[ RATYA SABHA ]
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and will have to be compiled after
collection from various sources, 'The
maximum value of steel which can be
impo:rted against the import licences’
issued, h& already been indicated.
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Hindi transliteration.



